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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH NEW DELHI

: . Original Appllc?.tl!m NO.;‘Z"ZS, 0f2022

"IN‘THEMATTEROZE; e
é?rain"‘E"ar;cf‘layat,:Blflahtz{nvizali, o ...Applicant
| | ) ’ ‘ Versus S f
| e &':Ors,, ,& “ - .....Respondents

Reﬁl}i to thé’ Original Abpliééfiéin':Under Section 18 read
.- . %, - - with Section-14 & 15 of the Natiotial Green Tribunal Act,
2010.0n beﬁa']f of reépoﬁdent~No.- 5,

MOST PCESPECTFULLY SHEWETH

P73 o “THatpara No. 1 of the OA need no reply being the matter
of record. -
2. , rThét‘ para No. 2 of the -OA need no reply being the matter -
- ,, - -ofrecord. . S )
3. - That para No. 3 of the OA need" no reply being the matter.
SRR 0 of record and for wan’t m" knowledge
© 4. " That the contents of para No. 4 :need no reply beirg matter

* of record and alSO being related to the Municipal Council,
Paonta Sahlb “

»*,é_ “ N

That the contents of para No. 5. of the OA need no reply

Deput Coms;lnss;ansx .on behalf of respondent No. 5. bemg*the ma‘tter peﬁams to
¢ y 0 .

Sigmaur Distt, ‘Nobian® (¢ Nthe -Muntoipal ‘Council, ‘Paonta. Sahlb respondent No 2
'\ é “Zmi’—' and*HT’ State Polhition C‘ontrol Board, respondenﬁﬁb 3
-4\, », Y

HD MOYIN!QBA‘— : . T T
Mo AdVOC?te & : Mo e ‘x,:
Oath Commissioner i o
Nahan H.P. (‘ndta)
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That the contents of para No 6 of the OA: need no reply

on behalf of respondent No 5 bemg the matter relates to
the Muntclpal Councﬂ Paonta Sahib, respondent No. 2

- and FLP. Staté Po]lutmn Control Board, reSpondent No. 3.

That the contents of para No X of the OA*nééd no reply
on behalf of respondent No: 35  being related to the
Municipal Councﬂ Paonta Sahib and the apphcant

- Municipal Council, Paonta Sahib and the applicant.
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~ - That the contents of para No. 7.1-of the OA need no reply

That the cont’ents of para No. 7.1 of the OA need no reply
“on behalf of respondent No. 5 being related to the

on ‘behdlf of résponderit NG. 5 being related to the (

Municipal 'Qounc_ilr,,;l?;aonta- Sahib and the applicant.

-, That with regard to the contents of para No. 7.4 of the OA

it i submitted thaf on having the miatter cemie ifito the

-notice of the respondent No. 5 though the present O.A he

sought the patawise oomments wde his office letter No.
LF-A(NGT ORDER API? No. 278/2022)/2022 -171912

dated - 26-05-2022 (Copy- of letter No. LF-A(NGT .

ORDER - APP.No '27872022)/2022‘171912 dated 26-05-

2022 is annexed as Annexure-R—l) from respondent

Bepmty Commissioher,

* Sirimir Distt. Natian (HB3velopment -Officer, Paonta Sahib, Re-g:ionalq (f)ﬁ'loer,i

Sz

MOHD. MOYIN IQBAL
Advocete &
Oath Commissicner
Nahan H.P. {India)

No 2 and Reglonal Officer, H P. State Pollution Control
Boald Paonta Sahib, Who is tnstmmentahty of. respondent

No. 3 In the meanwht e the respondent No. 5 also

convened a meéting with Tehsﬂdar, Paonta- Sahib, Block - .

e v

H. P State Pollutlon Control Board Paonta Sahzbf
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_— ~ : ‘Bxecutive Officer and the Président and othet office
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" bearers Of Municipal Council, Pabnta Sahib, Pres1dent

and other office bearers of Grfam Panchayat, Bhatanwah '
om: 27/06/2022 in the Conference Hall of the office of 4
Block Deyelopment Officer,, Paonta Sahib il:l order to J ;
resolve the. alleged grie"vance ‘of the-applicant as well as : 1 7
inhabitants of the vicinity and necessary directions in this
‘regard have been issued to the concerned quarters and also
constitated a coordination oomm1ttee headed by the Sub |
Divisional Maglstrate Paonta Sah]b to keep strict vigil on RN
all activities -as directed., (Copy of Minutes of the - - L
" meeting dated 27.06.2022. is annexed as Annexure-R-
. 2). The Regional Officer, H.P. State Pollution Controi
Board, Paonta Sghib .wide - his office letter
Np.PCB/AEE/(Pt.)/NGT Matter/'2022-665 66  dated
21/06/2022 (Copy of H. P State Pollution Coritrol
Board Paonta Sahib dated 21 06 22 is annexed as
Annexure R-3) has mformed tha.t he had sent his
comments ta his head ofﬁce, HPSPCB, Shimla, whereds
the Respondent No.2- sent the detailed information to tl%é
- Respondént ‘Ne:5 vide'His office létter No.MCP 2023
1121 dated 7/7/2022 (Copy of letter ‘dated 7.7. zozz Tt
annexed as Annexure R-4).'The respondent No 2 vide 7
*his above feferred letter informed that the installation of
Sirppaur Distt, Nahat 52 Tin Shed and other: works as awarded will be completed
and machines. as shall be provided by the Govt. will be

"dt“‘w «

installed at the alleged dumping site-upto 3]1/1 0720222 -
'However, the respondent No.2.dnd respondent’ No:3 ;1
on (25BN ce :
ATUIESK D < required to complete the alleged job, S 4§e” «

MOHD. MOYIN IQBAL
Advocate &
Oath Commissicner
Nahan H.P. {India)
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That the confents of para No, 7.5 ‘of the ®A need nonrep‘li; g

. in view: of the submissions made above iit pata No. 7.4 of

the reply.

.
- “yr
oY

" That the tontents of para No.7.6 of the OA need no reply

AT

-~

“refates 1o the Muinicipal Council, Paonta Sahibs: ..,

on behalf of respondent No.5 beingthe matter relates to
“thé'Miinicipal Council; Paonta Sahib; respondent No.2 and
H.P. StatePollution Control Board, respondent No.3. @

That thercontents of Para No. ‘7 7 of the OA need tio reply -

on behalf of respondent No 5 for want of knowledge.

That the contents of para‘No. *’7,.8« of'the OA need no reply -
.. on behalf of respondent Wo.5 for;want of knowledge and

salso i view-of thé sibmissions made above in para No.

- 7.4 ofthereplys . . .7

That the contents of paraNo 7 9 of the OA need no reply

M T

“

o
on on behalf of respondent No. 5 f‘or want of knowledge
“and also in view of the submmsmns made above in pa?:a
No, ’7 A ofthe reply . o

2 -
i

That Wﬂ:h Legard to the contents of para No. 7.10 of the

L

OA. it is. submitted that the representations stated to have
been. moved o, the respondent No.5, the satrie were sent to
_the concerned - quarters for- takmg appropriate aotlon

 However, the necessary dlreotxons have been gWeﬁ m the

«

meetmg as stated above in para No; 7:4 of the Teply:. - ‘%}"i

& N"‘
e,‘

“{hat ‘the contents of para N6, 7.117of the OA need ; 1o

‘téply ‘on b‘éh“a}f* of respondent No.5 being the mattfer :
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T ©7.12

7.13

*7.14

®

7.16
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7.18 That contents of the para No. 7.18 of the OA need no
reply in view of the submissions made above. .

n F WV ' -
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MOHKdVOC?te & QEI:Z; .

Qath Cormissioner ﬁ

Nahan H.P. {indi3) v

That the conténts of para No. 712 of the OA need no

reply on behalf of respondent No.5 being the matfér : N

relates to the Municipal Council, Paonta Sahib, respondent
No.2 and H.P. State Pollutlon Control Board, respondent
No~

o

That the contents of‘ para N0¢ 7.13 of the OA need no
reply on behalf of respondent No.5: being the matter of
record, annexed with the application.

That contents.of pata No. 7.14 of the"OA feed no reply on
behalf of respondent No.5 /in view of the submissions

made in gbove paras of the reply,

- That the contents of the para No. 7.15 of the OA need, nO

reply on behalf of respondent No.5 as the matter ,pertaifls
to respondent No. 4 ie Central Pollution Control Board.

That with regarditfo:;ﬂé‘;iei‘(;f the. contents of para No. 7.16
of the OA it is submitted that the necessary measures are
in progress as stated above in para No ’74 of the reply,
rest of the contents of the same pertam to the: HP State

Pollution Control Board, ’ ’ o 4455

.54

.
%,
ur

That contents -of para No. 7.17 of the QA need no'féply on ‘

behalf of resporident No.5 being the matter relates to the
H.P State Pollution Control Board.

+
N




Reply to-the Grounds, . . ' .

A-G - That the contents of ¢lafises A to G under Grounds of the

<« - applicationneed no reply in yiew 0f the submissions made

;‘a

above it the paras of reply.

8. That the contents of para No.8 of the application need no
reply in view of the submissions made abovéﬁnd efforts o

- being in progress. e .

In view-of the submissions made above and efforts
’ < being ifi progress, the: présent application may kindly be
- dismissed in the interest-of justice. -

a
x
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Beputy Commissiones,

- - Through -
! Marish Kumar Advocate
Date; {oL F~2072 Panel Counsel

. - T - Place’ Nedaon ' " State of H.P
i S-138, LGF, G.K-1

AR S a New Delhi
:'§TED e M: 9971493975
’MOHD MOVYIN IQBAL ‘ E-mail: hambersofmamshkumar ail.com

Advocate & . : “. :
‘Oath Commissjoner
Nahan H P. Undta)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI B

Original Application NO.278 of 2022

IN THE MATTER OF : ‘ RS
Gram Panchayat Bhatanwali . . ..Applicant' ,E 5

Versus | o ‘
UOI & Ors. - ....Respondernts .
. ARFIDAVIT

I, Ram Kumar Gautam, IAS, working as Deputy Commissioner, Sirmaur at B
Nahan do hereby solemnly affirm and declare as under;:-

1. That the accompatying reply to the OA No. 278 of 2022 has been
prepared and drafted at my instance and the contents of para no. 1 to § b '
of the reply are true and correct to the best of my knowledge as per
information derived from the official record and legal advice
received. ‘

/ 2. That no part of it is false and néthing material has been concealed

[ }} - »p;wm.«t*h erefrom. - Deputy Commissonet,
",»:-.:5_» 3 . $A LIRS . .
pergonally ani HelShe signee . .. Sirmaur Distt, Neban (AP}
pugmsltes o impression E"\‘oﬁ&) . Deponent -
bl (Barim A ,
by S Reseen sy
Verification;-

That -1 the above-named deponent do hereby further state, verify
declare on oath that the contents of the above affidavit are true and ‘
correct to the best of my knowledge and belief, No part of the same is

false and nothing material has been concealed therefrom.

Verified at Nahan today oﬂ"%%y of July, 2022.

this affidevst on oath has pe; i . -
for attested by the ggmﬁ‘( ‘;L“,ig'},ﬁ‘,’y‘tg'lg;; 7 Peputy Commissioner,
= =l € content p ‘ s R
en e g ne s e dscor Sirmaur Distt, Nobaa (P |
4 & and true  ¢orrect p pe
i PR 1 Spsggt et e o . Depoent "
Wha js known tomé hence aties fog NN a
HD MOYIN 1QBAL ' ©

Advogate
Nahan

> FQQ{ﬁ.}gﬁer




Dps

~ - 3 . = v K T
> - v s . - . e v “ % ea
‘
. _ s
fm ,
kel

TR M
. A f

. _ ﬁmsommew Q

NGT: Matter/Urgent
NO-LF-A-(NGT ORDER APP. NO. 278/22)/2022~ I'#19)2.
OFFICE OF THE DEPUT X COMMISSIONER,
DISTRICT SIRMAUR AT AgﬁN ®p) !

Dated 94 -0+ 2044,

To ‘ ‘
L The Regisonal Officer,
H_.P. State Pollution.Control Board,
Paonta Sahib
2. .  The Executive Officer,
Mumicipal Council,Paonta Sahib
Subject : Hon’ble National Green Tnbunal Principal Banch order in Original Application
: No. 278/2022 in case Gram Panchayat Bhatanwali V/S Union of India.
Sir,
[

This is with reference to order dated 28/04/2022 passed by the Hon’ble
National 'Green Tribunal Principal Barich. in Original Application No. 27 8/2022 in case Gram Panchayat
Bhataniwali V/S Union of India on the subject cited above.
As per contents of above order and application of Gram Panchayat, Bhatanwali,
Tehsil Paonta Sahib the respondent No.2 ie Municipal Council, Pacnta Sahiib-verbally represented.to the
inhabitants of village regarding proposal of installation of biogas plant on the land of the present
dumping site assufing them that the bmgas shall be produced for their use by the process of
crushing/melting the garbage mechanically in a processing plant in a covered building wherein neither
any gas nor smell nor dust would be emitted, but after obtammg NOC from the gram Panchayat the
respondents have merely erected boundary walls on the land in question and had started - dumpmg'
garbage of the entire SirmaurDisttict without prior Environmental Clearence. It has dlso.been alleged in -
the application 'that various complaints in this regard has been made to the respondents ie Municipsd:
Council/Potlution control Board and SDM Paonta Sahib, but-action was takeri-on their complaints, .
’ You are therefore, directed to ensure to prepare the parawise' comments/reply
speclﬁcally responding to all the material averments made it the application and send the same to this -
office within- one week positively,
In addition to above, you are also directed to file this reply in the Hor’ble
.National Green Tribunal after getting it vetted within stipulated period undes intimation to this office,
Please treat it as most trgent being N.G.T matter. Any lapse in this.regard will
be viewed seriously, .
Yours faithfully,

Encl (As above) =
(Ram Kumar, Gautam) JAS
et Deputy Commissioner,
‘ Sirmiaur at Nakan (H.P.)
Endst NQ; As above. Dated y5,. ¢~ o022 -
Copy forwarded to the Sub D1v1s1onal Magistrate, Paonta Sahib alongwith copy
of Hon’ble NGT order dated 28/04/2022 passed by the Hon’ble National Green Tribunal Principal
Banch in Original Application No. 278/2022 in case Gram Panchayat Bhatanwali V/S Union of India.

 Heis requested to ensuré to prepare the parawise comments/reply on ‘behalf ‘of respondent No,5

specifically responding to all the material averments made in the application and send the same to this .

office within one week positively. .
Encl (As above) . . (w
- e 2], ®Ram umar Gautam) 1AS

)
— e oY - Deputy Commissioner, .
Mt.es*eﬁt bed at .  Sirmaur at%T’a‘.:gan (HP)

-




- v th

. . » - - K3
. : - , - a/ L1

e
R Y . . -, . .
) . . eﬁMﬁ"' .- -

-

MINUTES OF THE MEETING HELD. UNDER THE CHAIRMANSHIP OF
SH. RAM ‘KUMAR GAUTAM, IAS, DEPUTY. COMMISSIONER,
DISTRICT SIRMAURIN B.D.O OFFICE CONEERENCE HALL, PAONTA
SAHIB "ON 27/06/2022 AT -12-30 PM IN' ORDER TO.DISCUSS THE
MATTER REGARDING- HON’BLE N.G.T ‘ORDER APPLICATION NO:

278/2022 IN CASE GRAM PANCHAYAT BHATAN WALT VIS UNION OF

+

In order to dxscuss the matter regarding Hon’ble NGT order (applroatxon No. °
-27 8/2022) in case. Gx:am Panchayat Bhatan Wali ‘V/S Umon of India, ameetmg was held undef
the Chén'manshlp of Deputy Comlmssmn,er’ ' Sifmiaur on 27/06/?022 at' 12-30 PM in B.D.O

- Ofﬁce, ‘Paonta Sahtb conference hall The follomng off’ cers/cfﬁclals and. office béarers
partwlpated in themeetmg -

1. Y Sh, Ved Parkash Agmhotn Tehsildar, Paonta Sahib *

2. Sh, Ravi- Prakash Joshi,. BlockDevelopmentOfﬁcer Paonta Sahib, -

3. ‘ '\Sh.Ajmer Smg’h Thakur, Executlve Ofﬁqer, MUmclpaI Counc:l “Peonta Sa‘h]b

4. Er. Pawsan Kumar, Regional Officer, H'.P State. Pollufion Control Board Paonta
" Sahlb -

- ’l
" Smg. Nn‘mal Kaur, P’J;esmentNaga:r’Panshad Paonta Sahib, -,

5

6. Sh. O.P Katarfia, Vice' Eres1dent Nagar Parishad; Paonta Sahlb
7. Sh:Mukesh Kumar, Junior Engineer, MC Paonta Sahlb

8 JSH. RalteshKUmar, radhan,Gram Panchayat, Bhatan Wah

9 Sh. Gumam Smgh Up- P,radhan Gram ’Panchayat, “Bhiitan Wali:

10, . Sh: Satish Kumar Goel, Pres1dent Himechal ‘Chamber- Comme::ce

1. . Sh.B.D Tyagi, Mankind Group - R

12, ? Smt. Seema Devi, Councilor Waird No. ,13 Paonta Sahlb*

13. * . Snit, Raj Rani Salm, ConneilorWard No 03, Paonta:Sahib -~ -

14, - ShcRavitider Pal ; Councilor Ward No: 06, Reiorita Saliily - ’

15. : " Sh. Rajepder Singh; ‘Couneilor Ward No. 11, PaontaSahlb

16. _ -Sint, Manita: Saml, Councilor Ward Nd 12, Paonta Salub

7. - - ‘ Sh Deepak Malhotra, Councxlor Ward No. OZ,Paqnta Sahlb

18. Smt.. Abida, Member, Gram 'Panchaya’c ‘Bhatan Wah, Tehsd Paonta Sahib. - ‘

19. - Sh. SukhiRam,Member Gram Panchayat, Bhatan Wali, Tehsil Paonta Sahtb .
20, . Smt; Mamta, MemberGram ‘Panchayat, Bhatna Wah, Tehsil Pionta Sahib

21, - Sh, Prashant Garg, MémberGramPanchayat, Bhatan Wali, Tehsxl’Pal)nta SahiB -

tteeﬁe&ﬁ Aéé topy.
- Qispde GRlL L5
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72, *  Sh, Dinesh Kumar, Maember Gram Panchayat Bhatan Wali, Tehsil Paonta Sahib

23, " Sh.-Rdjesh Sharma, Ex Member, Graim Panchayat
24, Sh, Ravinder, Panchayat Secretary, G.P Bhatan Wali, Tehsil Paonta Sahib.

At the outset of the meeting, the Chairman welcomed all ‘ofﬁbersloﬁﬁce beaters
who participated in the meetmg and apprised the participants that inhabitants of village Bhatan
Wali, Tehsil Paonta Sahib have filed an application in the Hor’ble Natlonal Green Tribunal
through Gram Panchayat Pradhan statiig therein that Mumclpal Councll, Paonta; Sahib had
verbally represented to ‘the inhabitants in February 2003 regarding proposal of biogas plant on
theland of the present dumping site assuring them that the biogaé*sﬁé.l_h‘be p'rod;lced for their use

by the procgss of crushing/melting the garbage mechanically in' processing plant in a covered -

building wherem neither any'gas nor smell nor dust would be emifted. But after obtaining NOC
from the then Gram Panchayat the Municipal Council, Paonta Sahib merely created ‘boundary
- walls-on the land and started dumping garbage and the vehiicles carrying garbage passes through

the-village lanes spreading garbage on the way and due-to this the inhabitants are facitig problem. '

In order to resclve the problem faced by thie inhabitants ‘of Gram Panchayat Bhatan
Wali, Deliberations and’ decnsnons taken in the meeting'are as undér:~

The Block Development Officer, Pdonta ‘Sahib apprised in the ‘meefing that total

-population of Bhatan Walijs-about 6000-and about 200 shiops are existing there. There are 10 Indistrial
Uriits/Vet.-Hospital-and .03 numbers of Marriage ‘palafe are éxisting in"Gi'a'm Panchayat. 'Bhéian'Wal'fﬁ:

-has alsa been apprised by the B. Dao Paonta Sahlb that they are collecting ‘plastic in 'the bags and the -

same is being used for miaking Polly Bricks. )

The Pradhan Gram Panchayat; Bhatan Wali has also apprised that there is no sjstem
device for disposal of garbage; liowever, they are putting the garbage in the dustbins, He. further stated
that the. Municipal Committee vehicles carrying garbage passés through the village and spreading

_ garbage on the way. Dieto production of smell from the garbage, the villagers. are faclng problem s h

the garbage is not being transported in covered vehicles,

The Executive Officer, Munlcipal Council, Paonta Sahib informied that :-

.

» 5-00 biga land was transferred to the Municipal Corhmiittee for setting up' of dumping
site at Kedarpur.” ’

> 09 feet boundary wall hasbéen co\nstguct'e’d bythe MCat thé- site.

ﬁitesgéﬁ‘i be §true copy
Supdy. ey
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* . Bhatan Wali extend thefr suppoft,

> T‘enderfor the shed and submeérsible: ‘pumphas been done. e

> Matter for provrdmg ‘organic/ other- requrred machines has also’ been taken Up with the ’

Drrector, Urban Develdpment, Shnmla and the same shall be ‘made- avarlable an& ‘with in.
60 days after award - i

> Prevrdusly garbage of 13 wards of Paonfa Sahrb being dumped at, Yamuna Ghat Now,

the garbage dumped at Yamuna ghat has been-cleared and a. Ghowludar has been

" deployed at Yamuna Ghat, to-keep strict vigil, so that the garhage could: not be dUmped
therer

> 'Poly‘fthe*ne is not being cihm]ded. at the site, Which Js: being transpoited to Ambala after .

a

gap of 1-2 days, . ..
> Infrastructure work. at the site shall be dorie within twa monthis if Gram’Panchayat

-

- s

- Adter. hearing the views-of Gram Panchayat and, Mumcrpal Couhcrl the Chairman

diréctedthat - -l ~

r

. Mumcrpal COuncil ensure 4o manage the-site properly: and vehrcie carrymg garbage
should be component wise.covetred properly.

o

.directed to hlack list the. contractor for delay in work and.report be sentat’ earlrest

The E‘O MCH was “directed to fmainfam the compostmgprts properly, - RN I

The EO Mcwas also directed to: eXpedlte the. compleﬂon oj"dumpmg site work and alio” -

enhancetheheightofboundarywaﬂ if required: R SRR

Segregated garbage should ‘bg collected from the- houses Therefore, ithe charrma‘n
directed the ward- memhers to hold the ward: meetings with:the helfy of self help groups

ri order to create- awarepess among the peoples in this regard. *

Since, there aré many-Gram Panchayats adjoining to' MC area and there is.no system
device avarlable with the' Gram Panthayat for disposal of garbage, therefore, the Blick

Devéelopment Officer, Paonta Sahib was directed fo &ketute: MoU- with.the Mumcrpa‘l ‘

Council, Padnta Sahib foﬁrr collection, of salid waste/garbage The conCemed ‘Gnmy

" Panchayat: shall collect: the segregated garbage and Mumcipal Councrl shafi enSure |ts
transpbrtatron

-
AT

Thé.work of dumping site should be completed till now: Therefore, the E.0-MC was

-




- | B by
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e The Regional dfﬁEer, H.P. State Pollution Control Board, Paonta: Sahib directed to
Challan the violators/Municipal Committee, if vehicles carrying garbage are not covered
properly and if the segregated garbage is not being collected, . )
[n order to keep strict vigil and take necessary action on-all the activities, a joint °
coordination commlttee consustmg of following officers is hereby constituted :-

1. The Sub Djvisional Magistrate, Paonta Sahib -~ Chairman
2; The Block Development Officer, Paonta Sahib -~ Member
" 3. The Executive Officet, Municipal Council,  ~-- Member
Paonta Sahib .
Pradhan Grani Panchayat, Bhatan Wali -~ —— ° Member

. 5, Up- Pradhan,. Gram Panchayat; Bhétan Wali, - - Member

-The meeting ended with vote of thanks to and from the chair. ’

) {Rami Kumar Gautam)A.S -.
, Deptuty Comenjséidner Sirmaur

Endst. No.. - T LEA (A bh- Nv»’#&’)l%'}l /7’13’?‘70ated Sc ~& 6 2097
Copy for necessary action js forwarded to -

1 The Sub Dlwsxonal Magistrate, Paorita Sahib.

2, ) The Block Development. Officer, Paonta Sahib.

3 " The Regional Officer, H.P. State Pollution Control” Board Paonta Sahib.

4, The Executive-Officer, Municipal Coungcil, PaontaSahib. ]

5 The Pradhan/Up- Pradhan, Gram Parichayat Bhatan Wali.

6. " The Councilor, MC/ Merber; Gram Panchayat.

Deptuty Commissioner Sirmaur

aspocteiit pe atrue 00y
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H. P STA’I‘E POLLUTION CONTROL BOARD
- Regional Office HIMUDA Comgplex, Plot No. 1,2 &'3, Shubhkera Paonta Sahib
www.hppch.nic.in Pin code 173025 Ph.no/fax 01704.-225'879

No. PCB/AEE/(Pt}/NGT‘ atter022- G65—80 . “Dated 21} 4J2%

Sub; - .

Sir,
This is in reference to your office letter LF~A—(N GT ORDER APP No. 27 8/22)/2072-
171912 dated 26.05.2022 ot the subject cited above, In this regard, it is inform that the para wise
coments/reply pertain.to this office has already been forwérded to Head Office, HPSPCB shimlg in
view of respondent No. 3. .
This1 IS submitted for your kmd information & further n/a, please.

. r Sr e s R Ty g tn e © N mm v
A IATE N e _idet AN - SISO ppgeinlarvgmy 11 et e i 5 o BT -
.

Region4l Officer
HPPCB Paonta Sghib-
Copy fo:- ‘
1. The8ub Divisional Magistrate, Paonta Sahxb Distt, Sirmaur w.r.t. your office letter No.
. Readetr/SDM/NGT Court Case/2022-1720 dated 07.06. 2022 for informiation, please.
Regfoﬁ%cer

be a e copy HPPCB Paonta Sahib

{m«a.@:‘.ﬁ

Artesed tg
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7/13/22, 11:48 AM Gmail - GRAM PANCHAYAT OF BHONTANWALI VILLAGE VS UOI 0A.278.22

>
M Gmail manish kumar <chambersofmanishkumar@gmail.com>

GRAM PANCHAYAT OF BHONTANWALI VILLAGE VS UOI OA.278.22

1 message

manish kumar <chambersofmanishkumar@gmail.com> Wed, Jul 13, 2022 at 11:47 AM
To: sandeep.s8@gmai.com

Service of Reply on behalf of Respondent no. 05

Dear Si,
please see the enclosed attachment for you kind perusal.

GRAM PANCHYAT REPLY.pd
e
1213K .

ﬁzﬁf»)f | @‘% Seguice

https://mail.google.com/mail/u/0/?ik=41f434e079&view=pt&search=all&permthid=thread-a%3Ar4845749344211972423&simpl=msg-a%3Ar48407... 1/1



